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any solution. T!:e Home Ministry says
that the probiéms of raflway ‘petsto-
ners are fo pe dealt with by the Rafl-
way Ministry and the Mirmis-
try, in turn, adviseg the India
Retired Railwaymen's Fedération fhat
it was the Finance Ministry which
was competent to deal with their
problems and the pension department
of the Finance Ministry has again
thrown the ball in the Rallway
Ministry's court. To say the least
thig attitude speaks of utter callous-
ness and indifference of the Govern-
ment to their problem. This state
of affairs has naturally created frus-
tration among the pensioners. And
the Governmeot should know that
most of the pensionerg are facing a
situation of destitution because of
the nonchalant attitude of the Go-
vernment.

Therefore, I urge upon the Govern-
ment ty examine their problems and
redress them as early as possible.
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Strike by Employees of Neyvete
Neyveti Lignite Corporation Limited.

DR. V . KULANDAIVELU (CHI-
DABARAM): Under Rule 377, I make
the following statement,

I would like to draw the immediate
attention of the Union Government
about the serious plight of the empio-
yees gver 17,000 in number of the
Neyveli Lignite Corporation Ltd., and
their families and total paralysis in
the essenttal services gnd in the pro-
ductivity with a marked set back in
the power generation following non-
settlement of Bonus Issue until date,
conseguently an indeflnite strike since
10 P.M, of 27th October, 1982.

The Joint Union Action Council of
NLC inilally demandeq 20 per cent
Bonus inclugive of 4 per cent annual
ineentive on the grounds of 88 per
cent productivity with an earmark of
Re. 38 crores profit for 1081-82.

Following serfes of negotiations the
on principle agréed only

upto 11.7 per cent exclusive of annuwl
incentive of 4 per ¢ent and 0.58 per



